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BEFORE THE HON'BI. E NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH AT KOLKA TA

ORIGINAL JURISDICTION

O.A. NO. 64 OF 2024

IN THE MATTER OF:

News item titled "Order restrains illegal
mining, quarrying" appearing in
The Shillong Times dated 06. 01. 2024

Versus

. . Applicant

Meghalaya State Pollution Control Board & Ors. .. Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NOS.2

AND 3 - STATE OF MEGHALAYA
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I, R. Nainamalai, IFS, the Secretary to the Government of ^

Meghalaya, Forest and Environment Department, having office at the

Secretariat, Shillong, Meghalaya 793 001, do hereby solemnly affirm

and state as under:

1. That I am presently posted as the Secretary to the Government of

Meghalaya, Forest and Environment Department. Being conversant

with the facts and records of the present case in my official capacity,

I am competent and authorized to swear this affidavit on behalf of

th Respondent Nos.2 and 3
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2. That the Principal Bench of this Hon'ble Tribunal has taken suo-

moto cognizance of one news report published in 'Shillong Times'

on 06. 01. 2024 whereby it referred to an order issue by the District

Magistrate, East Khasi Hills District (DM, EKH) under Section 144

CrPC restraining all from conducting illegal mining on the hill

slopes and removal of sand from riverbeds without due legal

permission, especially in the areas of Sohiong, Mawblei and

Umphyrnai and referred the matter to this PIon'ble Bench. A copy of

the order issued by the DM, EKH dated 03. 01.2024 and newspaper

report ofShillong Times dated 06. 01. 2024 are annexed herewith and

marked as ANNEXURE R/l and ANNEXURE R/2 respectively.
"s

3. That after the issuance restraint order under Section 144 CrPC by the I i I
'fit

DM, EKH, a meeting was conducted by the Divisional Forest ^ S
-r^: <^-
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Officer, EKH & Ri-Bhoi Division and issued directions to all the

forest officers about regular patrolling, issuing closure notices to

illegal mining activities and drawing of offence report and several

other decision were taken to ensure that any such activity is detected

and prevented at the nascent stage. A copy of minutes of meeting

dated 12. 02. 2024 is annexed herewith and marked as ANNEXURE

0
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4. That in pursuance of the implementation of the decision taken in

meeting dated 12. 02.2024, a report was sent to the Divisional Forest

Officer and in-turn a multidisciplinary District Level Task Force

(DLTF) was constituted vide Letter No. KH/Patrolling/Pt-I/5387-94

dated 12. 02.2024 to conduct a joint inspection and take action to

combat the illegal mining activities wherever found. The DLTF

consists of the following officers/officials:

a. Deputy Commissioner, EKH District;

b. Superintendent of Police, EKH District;

c. Member Secretary, State Pollution Control Board;

d. General Manager, District Commerce and Industries Centre,
EKH District;

e. Chief Forest Officer, Khasi Hills Autonomous District Council;
f. District Transport Officer, EKH District;

g. The Executive Engineer, Water Resource, Shillong; and
h. The Divisional Mining Officer, Shillong.
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A copy of the Letter No. KH/Patrolling/Pt-I/5387-94 dated

12. 02. 2024 constituting DLTF, Shillong is annexed herewith and

marked as ANNEXURE R/4.

5 That as per information provided by the Divisional Forest Officer,

dated 26. 04. 2024, the task force conducted joint inspection of the

/^^^ ̂  District on 14th, 15th and 16th of February 2024. During the inspection
'

/^ ' wo illegal stone quarries were found functioning at Laitkynsew
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under Shillong South range and Kharpati under Nongpoh Range (T)

and they have been immediately closed and sealed by the inspection

team. The inspection also revealed some fresh illegal quarries to

whom closure notices were issued. Further, the units to whom

closure notices were issued on earlier occasions have been found

abandoned. A copy of letter of Division Forest Officer containing

the above information bearing No. KI-I/235/EKH/337 dated

26.04.2024 is annexed herewith and marked as ANNEXURt; R/5.

6. That further, as per information provided in the letter of the

Conservator of Forest dated 10. 05. 2024 it was informed that 18

closure notices have been served to illegally operating

mines/quarries in the areas in question after the inspection of joint s &

task force and that the area was re-inspected by the Conservator of

Forests on 06. 05.2024 to verify compliance of closure notices and it ^ ^

was found that all units were abandoned and no quarrying was going

on. Further directions have been issued to the Rage Forest Officers

in the deep forest area where these activities are clandestinely being

carried out and conduct regular patrolling. A copy of letter of

Conservator of Forest bearing No. KH/9/132/Pt. I/581 dated

10. 05. 2024 along with status report and closure notices are annexed

herewith and marked as ANNEXURE R/6.
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7 That in addition to the above inspections by the District Level Task

Force in the whole district, the Divisional Forest Officer has

informed the Conservator of Forest vide his letter dated 06.06.2024

that through inspections of the three areas mentioned in the report of

the Shillong Times and in the notice issued by the District Magistrate

u/s 144 CrPC on 03. 01. 2024, i. e. Sohiong, Mawblei and Umphyrnai

were conducted on 24. 05. 2024 and 28. 05.2024 by the Forest Range

Officer Shillong range and Forest Range Officer Shillong South

range.

8. In their reports it is mentioned that three illegal stone quarries were

detected in the Mawblei area to whom closure notices were issued

and offence reports have been drawn for registering cases against the \ -i s

owners. A copy of the letter of Divisional Forest Officer bearing
-Ks

ri
w 's e
5 <; 2
..a > "v
t-^ ° &.No.KH/l/235/EKH/1114 dated 06. 06.2024 along with report of t" <| g
II

Forest Range Officer Shillong dated 30. 05. 2024 and report of Range " S.

Forest Officer, Shillong south range dated 31. 05. 2024 are annexed

herewith and marked as ANNEXURE R/7, ANNEXURE R/8 and

ANNEXURE R/9 respectively.

9. That further, the Divisional Forest Officer, vide his order dated

'/^>"^'^r 05. 06. 2024 has directed the concerned Forest Range Officer to
'^

.;;, : v "..' ^ ^ onduct regular patrolling of the area and submit monthly reports for
f . '

^. ^
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further necessary action if any illegal mining, quarrying or transport

of minerals are detected. A copy of order issued by the Divisional

Forest Officer dated 05.06.2024 is annexed herewith and marked as

ANNEXURE R/10.

ACTION TAKEN PREVIOUSLY:

10. That it is submitted that apart from the above action taken pursuant

to the order issued by the District Magistrate, East Khasi Hills

District, Shillong under Section 144 CrPC, the action against the

illegal mining and transportation of minerals is a continuous action

against such illegal activities. It is most respectfully submitted that

the data for last five years shows that illegal mining activities are on ' @
s. 's
11

^fs
0.

a rapid decline due to proactive measures taken by the State '^i?"

Government such as continuous raids by joint inspection teams, ^ -s .§
0 UJ
03 <-3

increased patrolling and aerial survey of affected areas through '-^ s
S 5

drones. However, the sporadic instances are being reported in remote

areas in deep forest where daily patrolling is not feasible due to lack

of sufficient manpower and action is being taken as and when any

such incidence is reported by any informant or from any quarter of

society.

That it is most respectfully submitted that whenever any complaint

VE " is received from any quarter of society in respect of any illegal
EAS H^LL
REGD. O&9 ̂  "1 ^
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7

mining, the first step of District Administration is to issue a

restraining order under Section 144 CrPC immediately and conduct

raids in the areas where such activities are reported and thereafter

take action against the culprits if the complaint is found to be correct.

In the past also similar orders under Section 144 CrPC have been

issued by the concerned DMs of EKFI whenever any complaint is

received. Copies of similar orders issue under Section 144 CrPC by

the then DM of EKH dated 30. 10.2014, 14. 07. 2016, 21. 11.2017,

05. 09. 2019, 12. 11.2020, 06. 05.2022 are annexed herewith and

marked as ANNEXURE R/ll (Colly).

12. That it is most respectfully submitted that at present there are 53

mining leases of Limestone, 17 mining lease and 1 quarry permit for

boulder stone in the EKH District. As a matter of practice whenever

a new mining lease or quarry permit is issued, a copy of the same is

immediately sent to the District Magistrate and Superintendent of

Police concerned. Moreover, a consolidated list of all the above valid

leases and permits have been sent to the District Administration and

Police Authorities on 12. 02. 2024. A copy of list of aforesaid mining

leases granted in the EKH District is annexed herewith and marked

as ANNEXURE R712
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8

13. That recently on receipt of similar report the Range Forest Officer,

Shillong South Range conducted surprise inspections of the

Laitkynsew area of East Khasi Hills District on 22. 01.2024 and

found seven illegal stone quarries which were immediately issued

closure notices, however the alleged owners were not present at the

spot. Copies of the closure notices issued by the Range Forest

Officer, Shillong South Range dated 22. 01.2024 are annexed

herewith and marked as ANNEXURE R/13 (colly).

14. That subsequent to the closure notices, another surprise inspection

was conducted by the Range Forest Officer, Shillong South Range

of the same quarries on 09. 02. 2024 along with Beat Officer and
?-§
03found them all closed. A copy of letter of the Range Forest Officer, \ ^ -g

1%^^-a

^ I
^11CS £

0 <-S
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c^ ^
Shillonp South Range dated 12. 02. 2024 is annexed herewith and ^"$ |

0 t=

marked as ANNEXURE R/14.

15. That in pursuance of another similar report, actions have been taken

in other areas as well. The Office of the Principal Chief Conservator

of Forests, Meghalaya sent a list of closure notices issued by various

forest officers vide letter No. MFG-83/lO/Illegalities/MMMCR/

Pt. III/17476 dated 20. 02. 2024. A copy ofthe letter of Principal Chief

^ Conservator of Forests, Meghalaya dated 20. 02.2024 is annexed
,y
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^ herewith and marked as ANNEXURE R715.
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16. That the Chief Conservator of Forest vide his letter dated 08.03.2024

also provided details of action taken in form of closure

notices/prohibition orders issued and offence reports/cases

registered by the State qua illegal mining and quarrying and illegal

transportation of minor minerals in the district, in the last three years.

It is submitted that at present there are 170 cases pending in the

competent courts details of which are annexed to the letter of the

Chief Conservator of forest dated 08. 03. 2024. A copy of letter of

Chief Conservator of Forest bearing No. KH/1/235/PV5851 dated

08. 03. 2024 with enclosures are annexed herewith and marked as

ANNEXURER/16.

CQ ^

17. That it is most respectfully submitted that the incidences of illegal \ |s |
<s^

mining have steeply declined in the State ofMeghalaya in the recent

^ §
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past with continuous proactive measures undertaken by the State. It ^. 1^

is further submitted that as and when the reports or information

regarding any illegal mining/quarrying/transportation of illegal

minerals is received by the State immediate action is being initiated

against the culprits by closing the illegal activity and initiating

appropriate criminal proceedings against them.

'<T\TA/5 18- That it is thus most respectfully prayed that the above information^

.^r may please be taken on record and the application may kindly be
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10

disposed of with appropriate orders which may be passed by this

Hon'ble Tribunal.

It is prayed accordingly.

8<^a^
to the Govt^ g!'<a!. aya

»-^$^p^m(lment

VERIFICATION

-A
Verified on this _3^"" day of July 2024 that the content of the above

affidavit is true and correct to the best of my knowledge and belief based

on official records of the Government of Meghalaya and that nothing is

false and nothing material is concealed therefrom.

^^^ ̂>9-
/\Ie^7
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DISTRICT MAGISTRATE :: EAST KHASI I{ILLS DISI.RIC,f

:::SllILt,ONG:::

OI{DEII UNDEII SECTION 141 Cr.P.C.

Whereas, it has been brought to the notice of the Undersigned that illegal

quarr,ving and rrining particularly on hill slopes and removal ol sand lrour river-beds are taking

plaoe in various parts ol East Khasi Hills District. and specilically in Sohiong. Mau'blei and

[Jnrphyrnai which has severelr, affectcd the water sources in the surrounding and adioining

areasl

Whereas, Order is received from National Green Tribunal, Principal Bench, New

Delhi restraining any person, company, authority to carry out any rnining and quarrying

activity or removal of sand lrorn river beds anywhere in the country without obtaining valid

Mining Licence/Quarry Perrnit and other Clearance Certificates prescribed by Ministry ol
Environment, Forest and Climate Change, Government of India in EIA Notification 2006 and

Arnendments thereof:

Whereas, such indiscrirninate quarrying and rnining activities has led to the

constant out-flow of stone, sand and other rninerals into the rivers and down lrom the hill
slopes which ultimately lead to destruction of vegetation on the slopes, damages the water

sources and destroys aquatic life. Many rivers have becorre polluted due to stone and sand

minins and as such, the water is no longer potable and is unfit lor drinking purposes, etc and:

Whereas, it is necessary to ensure compliance to the aforesaid Order of National

Creen'l'ribunal lvithin Easl Khasi Hills District so as to prevent danger to hurnan lif-e. health

irnd saIttr and to protect the environruent:

Now. therelore, I Smti. R. M. Kurbah, IAS. District Magistrate. East I(hasi IIills
District. Shillong in exercise of the power conferred upon me under Section 144 Cr.P.C. and in

order to sat'eguard the environrnent, do hereby restrain (i) illegal mining and quarrying in the

hill slopes and (ii) rernoval ol' sand liorn river-beds by any person, oorllpany or authority
without obtaining Mining Licence/Quarry Permit and other Clearance Certillcates lrom the

Competent Authority/(s).

In view of the urgency of the matter. this order has been passed ex-parte and it

shall corne into force with irnrnediate ellect throughout the entire East Khasi Hills District.
until further orders

Given under n-ry hand an{ seal, the 3'd.lanuary" 2024.

Blc T

Ncr. EKJ.20/221 20 | 3 lv ollll rc 5 f,n
4-/

Dated Shillong the 5 .lanuary,2024

Srnti. R. M. Kurbah. lAS.
District Magistrate.

East Khasi l-lills District.
Shillong.

*
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2, The P. S. to the Chief Secretary to the Government ofl Meghalaya, Shillong lbr kind
information ol the Chiel Secretary.

3.'fhe P. S. to the Additional Chief
(Po litical/Po lice) Department. Shillong
Secretarv.

Secretary to thc Government o1' Meghaial a
lor kind inlormation ol the Additional Chiel

5. The P. S. to the Principal Secretary/ Commissioner and Secretary/ Secretar),- to the
Government ol Meghalaya. Mining and Geology Department lor kind inlormation ol the
Principal Secretary/ Commissioner and Secretary/ Secretary.

6. The P. S. to the Commissioner of Divisions, Khasi. Jaintia & Ri Bhoi Districts. Meghalay,a.
Shillong for kind information of the Commissioner ol Divisions.

7. The Principal Chief Conservator of Forests. Meghalaya. Shillong for kind inforrnation.

8. 'fhe Director of Mineral Resources. Meghalaya. Shillong for inlorrration and necessarl'
actr0n

9. 'lhe Member Secretary, Meghalaya State Pollution Control Board, Shillong lor kind
inforrnat ion and necessary action.

10.1'hc Superintendent of Police, East Khasi Hills District, Shillong for information and
necessary action with a request to enforce the Order strictly,

I l. Thc Sub Divisional Olficers, Sohra/Pynursla Civil Sub-Division. Sohra/Pynursla, Ilast
Khasi Hills District to ensure Compliance to Order above.

I2. The Divisional Forest Officer, Khasi Hills (T) Division, Shillong lor information and
necessary action.

l3,The Additional Deputy Comrnissioner and CIrO, DDMA, E,ast Khasi I-lills District,
Shillong to enforce the Order strictly.

14. All Additional District Magistrates/ Executive Magistrates, East Khasi Hills District for
inlormation and enlorce the Order strictly.

15. All Block Development Of ficers. East Khasi Hills to ensure Compliance to Order above

16. -l'hc Assistant Director of information and Public Relations. East Khasi I lills District.
u,id rough the rCSS

gl

srt/it or^JC
11c t \4agistratc"

+

East Khasi Ilills District.

I't - 2-
lrlemoNo.EKJ.2Ol22l20l3lYot-mrcS-l/fi DatedShillong th- 7ilJunuury,2024.
Copy for inlormation and necessary action Lo: -

l. The P. S. to the Hon'ble Chief Minister of Meghalaya for kind information of the Hon'ble
Chiel Minister.

4. l'he P. S. to the Principal Secretary/ Cornmissioner and Secretary/ Secretary' to the
Governrnent ol Meghalaya. Forest and Environment Department, Shillong lor kind
inlbrrnation of the Principal Secretary/ Commissioner and Secretarl,'/ Secretarl'.

Meghalaya, Shillong for f avour of giving

12
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Order restrains illegal mining, quarrying

8y 3y ou, R.!o,'ri J.nu.rr 6, 2024

SHILLONG. Jan 5: ¤asl Xhasr riilis dislricl magi3trate has issued an order under s¤cl'on 144 CiPC reslrarnrng !ll¤gal

mmmg and quarrying rn th. hrll slopes, removalol6and lrom nver"beds by any person, company, o, tulhofily wrlhoul

obr.rnin0 a mrnrn0 Ic.nce/quarry permir and olhe, clearanc¤ cerr,icsles lrom the Competent Authorily/(s).
The o.der came afler rampanl illegal quarrying andrnrnmg psrticularlron hillslopes and removalot sand lrom river-

beds rakng place in various pans ol lh¤ disllrct, specifEally in Sohro^g, Mawble, 6nd Umphytnaiwhi.h has sevetely

aftect¤d th. v/at9r sources ln lhe surrounding and adioining areag, the notificalioo isGued h¤r¤ inlo.med
'Grven rhe urge'lcy of lhe mater, lhe order ha3 beon passed er.9;(e and 6hallcohe inlo torce wilh rmmedral¤ ¤llecl
rh,oughod EasrKha6i Hillsuntilturlherord¤rs'
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:: SHIL
RDE R

Whereas, it has been brought to the ce

sand mining on the hill slopes and removal of sand

Khasi Hills District, and;

Whereas, order received from Natio
restraining any person, company, authority to carry o

beds any,vhere in the country without obtaining envir
from the competent authority.

Whereas, such indiscriminate stone q

of stone and sand from these quarries into the rivers an

of vegetation on the slopes and damages the water

mentioned that most of the rivers have been polluted d
no longer fit for drinking purposes, etc and;

rD:: x,ADI T.IIASI HILLS DISTRICT
ONG:::

N Cr.P.

of the undersiped that illegal stone quarrying aad
river-beds are taking place in various parts of East

Green Tribunal, Prhcipal Bench, New Delhi
any mining activity or removal of sand from river

tai clearance from MoEF/SEIAA and licences

ing and sand mining has led to the constant out flow
down from the hill slopes which [ead to destruction

urces and destroyed the aquatic life. it may be

to stone and sand mining and as such t}te water are

Whereas, it is necessary to ensure com liance of the aforesaid order within the District to
prevent danger to human life, health and safety and to p tect the environment;

Now, therefore, I Shri. Sanjay Goyal, S, District Magistrate, East Klasi Hills District,
Shillong in exercise of the power conferred upon me er Section 144 Cr.P.C. and in order to safeguard the

environment, do hereby restrain (i) illegal stone quarryin ald sand mining in the hill slopes and (ii) removal

of sand from river-beds by any person, company or au

competent authorify.

ty without obtaining permission/licence from the

In view of the urgency ofthe matter, this er has been passed ex-parte and it shall come into

force with immediate effect throughout tlte entire East asi Hills District, until further orders

Given under my hand and seal the 306 October, 2014.

District Magistrate,
East Khasi Hills District,

Shillong.

Memo No. EKJ. 20/22/201 3/8o/ 3,tf
Copy for information and n.".(r-y action to :-

Dated Shillong the 30o dctober, 2014.

i. The Chief Secretary, Meghalaya, Shillong, for information
Environment and Forest Department, Shillong for2. The Principal Secretary to the Golt. of Meghalay

kind information.
3. The Commissioner of Division, East/WesVSouth

Districts, Meghalay4 Shillong.
est Khasi Hills, EasVWest iaintia Hills & fu Bhoi

4. The Divisional Forest Officer, Khasi Hills (T) Di
action.

5. The Superintendent ofPolice, East Khasi Hills Disirict, Shillong with a request to enforce the order
strictlr,

6. The Director of Information and Public Relations. i",reghalaya, Shillong for favour of giving wide
pubticity through the Press

7. The Station Director, All India Radio, Shillong for hnno uncement in the news bulletin.
rha-.o\ph-Y,/ B.-t 7"' .,

District Magistrate,
East Khasi Hills District,

qh;ll^--

vhsion, Shillong for information and necessary

;l.- rhePress.22! 4,
*{.*^/fvof"'^ 17'(f'

. rn -* p xl'r -loq ,
)ti, 9/[*,"7 /,)-,
A,-" /-L/

{,*.f*.7.,
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'+

No. EK.l.20/22l20I ii I84

on the hill slopes and rentoval of sand fiont river-be

Whereas, it has been brouqht to the rrotice of th

D istrict. arttl:

to hurnan litt, health and salety and to protect the envi

Norr. therefore. I Shri. P.S. Dkhar. IAS. District

ln view ol the urgency of tl'te matter. this order I

inrrnediate effect throughout the entire East I(hasi Hills

person. con]panv. autltority to carrv oUt anl rnining act

coLrltry withoLrt obtaining environmental clearance

Whereas. order receir.ed tiont National (iree

authoritr

Whereas, sLrc h ind iscrim i nate stone quarr;.- i n g

and sand fronr these quallies into the rivers and down

rive|s have beerr polluted due to stone and sand mini

pLrrposes. etc and;

Whereas, i1 is necessary to ensure conrpliarrce

on the slopes u,ldilnl"g., tlre rvater 6,,urces and destro

of the power conferred upon me under Section i 44 Cr

restrain (i) illegal stone qLrarlying and sand nrining in t

any pe!'son. conlpauv oI atrthority r,vithoLrt obtaining per

Given under my hancl and seal the lU'r' JLrly. 201

Merno No. EKJ.20/21120 I l/l 84- A/pf,
( opr for inlbrmatiorr and rrecessar; action to:-

l. 'fhe Chief Secretary. Meghalaya, Shillong lor ki
2. The Principal Secretary to the Covernnent of

fbr k ind in lormation.
J. The Clornmissioner of Division. EasVWest/Sout

Districts, Meghalaya, Shillong.
4. l'he Divisional Forest Officer. Khasi Hills(T) Di
5. The Superintendent of Police. East Khasi Hill

strict ly.
6. The Director of lnformation and Public Relation

throLrgh the Press.
7. I-he Statior Director. All lndia Radio. Shillong t
8. l lre Press.

.r'f. ta:.b"p , nfu/u,ta1 fi"'"a'a^
G)wbryL{;''
lzt t&tL/lt'

,^ . (*t /et'9ooU" c>n,fi,t
(C1Noz1)a lu'e'
@ t7#at s/4- '

Dated Shillong. ttr. /*Jil5 l0 r6

rrent;

istrict. until funher orders

Sd/- P. S. D kha r.
District Magistrate,

East Khasi Hills District,
Shillong.

,/
l , . 

Dare.l Slrill.'rrs. rhr /42 .lrrlr. l0 l6

d inlormat ion.
eghalaya. Environment and Forest Departrrent, Shillong

West Khasi Uills. Easti\!est.laintia Ilills and Ili Bhoi

ision. Shillong lbr inlbrmation ancl necessary ucliort
District. Shillong u,ith a |eqrre's1 tLr erti)rcc the order

Meghalaya, Sh illong fbr lavorrr of giv ing u ide pLrblicity

r .rnnounc( t(Ttl irt lie tret': hLlllctirt

AArr

f)islrict Mrrgistrate,
Iillst l(hasi Hills Dis trict.

S h illo rtg.

trndersisned that illegal stone quarr) ing and sancl nrining

s are taking place in varioirs parts of East l(hasi Hills

'fribLrnal. Principal Bench. Nerr Delhi restraining anr

r,itv or renroval ol'sand lionr river beds anlwhere in tlte
rolI MoEF/SEIAA and licerrces fiorn the competenl

nd sand mining has led to the constant out flor ol 5tone

m the hill slopes rvhich lead to destruction ol vegetation

ed the aqrlatic lif'e. It rnay be nrentioned that rnost oi'the
g and as such the water are no longer fit for drinking

the aforesaid oldel u ithin the Districl to Dre\cnr danger

Magistrate. East Khasi Hills District. Shillong irr erercise

C ard in order to saf,eguard thc environr)'rent. do herebl

c hill slopes anci (ii) rerroval of sarrd tionr river-beds h1

ission/licence liour the cornpetent aulhorit]

as been passed er-pane and it shall come inlo lirrce u'ith

t! tLD)'
J

covERNMENT lOr neCHnLer I
OFFICE OF THE DISTRICT MAGISTIX.AT[ : : EAST KHASI HILLS DISTRICT

:::SHIl.l.ONG:::

ORDER UNDER Sh,CTION 144 CT.P.C.
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GOVERNMTINT OIT MIiG..
OFI?ICI OF l'llE I)ISTRIC'| I\{AGISTRA'II! :: IIAS I .

:::SIIILLONG:::

u6
\,rb

.4, ,r'
{AST HII,LS DISTIUC'I

,,/oro , yd,
Darcd Shillong the o?/ November. 2017No. trK.l.20/22120 I i/Vol-l/4

Whercas, it has been brought to the notice ofthe undersigned that illegal quarrying

and mining on hill slopes and removal ofsand from river-beds arc taking place in various parts ol
Flast Khasi Hills District, and;

Whereas, ordcr received lronr. National Green Tribunal, Principal Bench, New

Delhi restraining any persor'r, company, authoril), to carry out any mining and quarry activity or

removal of sand fiom river beds anywhere in the country without obtaining valid Mining

[,icence/Quarry Permit and other Clearance C]ertificates prescribed by EIA Notification 2006 of
MoF I-'&L ('. Covernnrenl of lnd ia.

Whereas, such indiscriminate quarrying and mining activities has led to the

constant out-flow of stone, sand and other minerals into the rivers and down frotn the hill slopes

which ultimately lead to destruction of vegetation on the slopes and damages the water sources

and destroyed the aquatic life. It may be mentioned that most of the rivers have treen polluted due

to stone and sand mining and as such the watcr are no longer potable and fit for drinking

purposes, etc and;

Whereas, it is necessary to ensure compliance of the aforesaid order within the

Distriot to preverrt danger to human life, health and saf'ety and to protec( the environment:

Now, therefore, lShri. P. S. Dkhar, lAS, District Magistrate. East Khasi Hills
District, Shillong in exercisc oi the power conferred Lrpon me under Section I44 Cr,P.C. and in

order to safeguard the environnrent, do hereby restrain (i) illegal mining and quarrying in the hill
slopes and (ii) removal of sand from river-beds by any person, company or authority without
obtaining Mining Lic6roelQuarry Permit and othel Clearance Certificates fi'om the Competent

Authority/(s).

In view ol the urgency of the nratter, this order has been passed ex-pihe and it
shall come into foroe with immediate effect throughout thc entire East Khasi I-lills District. until

furthr:r ordcrs-

Civen undcr my hand and seal, tlre l6tr' November; 2017.

Sd/- Shri. P.S. Dkhar,
District Magistrate.

l",ast Khasi H ills District,
Shillong.

(iontd...... Pg 2/-

ORI)lllt UNDIIR SICTION l.l1 Cr.P.C.
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U,r

)
Memo No. 1.K.1.20/22120 I 3 lv ol/ 46- A4ZT Dated Shillong the d/ (overnber,20i7

Copy tbr inforrnation and necessary action to: -

I . 'fhe Chief Secretary, Meghalaya, Shillong lor kind infbrmation.

2. The Principal Secretary to the Governrnent of Meghalaya. Environment and Forest
Department. Shillong tbr kind inforrration.

3. '[he Principal Secretary to the Government of Meghalaya, Mining and Geology
Dcpartment fbr kind infbrmation.

4. The Cornmissione r of Division. East/West/South West Khasi Hills, East/West Jaintia Hills
& Ri Bhoi Districts. Meghalaya. Shillong lor kind information.

5. 'fhe Principal Ch ic I Conservator of Forests, Meghalaya, Shillong lor kind infbrmation.

6. 'fhe Mer:rber Secrctary, Mcghalaya State Pollution Control Board, Shillong for kind
inlormation and necessaly action.

7. 'lhe Director. l)irectorate of Mineral resources, Meghalaya, Shillong lor information and
necessary action.

8. 'lhe Superintendent ol'Police, East Khasi Hills District, Shillong 1'or information and
neocssary action with a request to enfbrce the order strictly.

9. The Divisional Forest Officer, l(hasi Hills (T) Division, Shillong for information and
necessary action.

10. 'l-he Sub Divisional OI'ficers, Sohra,/Pynursla Civil Sub-Division, Sohra,/Pynursla, East
Khasi llills [)istrict to ensure Compliance to order above.

I i, All tllock l)eveloprnent Officets, East Khasi l{ills to ensure Compliance to Order above

I2. The Assistant Director of Information and Public Relations, East Kliasi Hills District,
Meghalaya. Shillong lor lavoLrr of giving wide publicity through the Press.

13.'fhe Station Director. All India Radio, Shillong for announcement in the news bulletin

I4. The Press

I) istrict N'lagistratc,
[]ast Khasi ll ills District.

Shillong.

(llc-'
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GO\ ER\}IENT !
OFFI('E OT IHE DISTRI( T }I.{GIS'I'R]

:::SHILI

,/u

f 
F uEGHc,L.{},{

i\TE :: fAS'l'KH.\SI HILLS DISTRI('T
I- O I G:::

No EK.l 20/22i2tt I 3iVol-l/29

ORDER I.-\DEII S TIO\ ll{ (lr.l'.( .

rvhich ult'imately lead to destruction ol vegeta on on the slopes. adjoining Roacls & Ntrtional

Highways and daurages the watel' soulces a destroyed the aquatic life. lt nral, also be

mentioned that most ol the rivers have been pol uted due to stone and sand minins and as such

the water are no longer potable and fit for drinki g pulposes. etc and:

whereas. it is necessary to eusur

Drstnct to prevent danger to hurnan lif'e, health d safety and to plotect the environtnent:

Now. therefore, I Smti. M. War ongbn. IAS. Distlict Magistrate. East Khasi

Hills District. Shillong in exercise ol the powe conferred upon me under Sectron 144 CL.P C

ancl in order to sateguard the enr.ironnrent- do ereb,v lestlain (i) itlegal mining ancl quarr1ving

and (ir) removal of sand frorn river-beds b1, an1, e1son. compan,v or authonry #thout obtaining

Mining Licence/Quan'y Permit and other

{uthoritr (s).

Iearance Cer-tiflcates fi'om the Con-Lpetent

In r rc'u ot' the urgencl, of the ma er. this Ordel has been passed er-parte and it
shall corne into lolce with irnmediate effect thro ghout the entire East Khasi Hills Disnict. until

Sd - Smti \l \\ ar \oncbn.
District lvlagistrate.

East Khasi Hills District.
Shillong.

qz Dated Shillong the 5 Z 
Septernber. 20I9

Po r -':_*lcu C ontd

Whereas. it has been brought tt the notice of the Undersigned that illegal

quarrying and mining especially on hill slopes 
tnd 

removal of sand from river-beds are tal<ing

place in r arious pruts ol East Khasi Hills Districf. and:

Whereas. Order received from Nttional Green Tribunal, Principal Bench New.

Delhi restrarning any person. company. authorirJ, to carry out arty mining and quarly actrvilv or

removal of sand fiom liver beds anywhere id the country without obtaining valid Mintrg
Licence/Quany Permrt and other Clearance C.,'{itl.ot., presoribed by EIA Notification 2006 of
VoEF&C'('. Gor ernment of lndia. I

I

Whereas. such indiscriminate qufnving and rnining actlvities has led to the

constant out-flow of stone" sand and o,h.. .-..[], into the rivers and down liorn the hill slopes

compliance of the aforesaid older rvithin the

tiuther olders. 
I

Grven under my hand ancl seal. tfr.l-5 ZSrpt.rnber. 
2019.

I
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Memo No. EKJ.l0/2212013/Vol-l/299-A /,^ ltz
('opy'fbr inlonnation and necessarl action to. -

l. P. S to Hon'ble Chrel'Vlinister ol \4eghal

2. -lhe Chref Secretar). \'leghalay.a. Shillong

3. The Conurissioner ol Division. East/W
Hills & Ri Bhoi Distncts. N4eghalai,a. Shi

4. The Ptincipal Secretary to the Gove
Departuent. Shillong tbr kind rntbrnratio

5. The Commissioner and Secretary to the
Departnerrt lor kirrd in lormatiorr.

6. The Principal Clhief Conservator of Fores

7. Ihe \,lember Secretarl'. lVleghalava Sta
irrlbrrrati,,rr arrd necessary ac tion.

8. The Direstor ot'Mincral Resources. Ve
actlon

9. The Superrntendent of Police. East Kh
necessal] action with a re(luest to enfbrc

l0. fhe Divisional Forest Officer. Khasi H
necessary actron to ensure Compliance to

I t The Sub Divrsional Officers. Soha/Pvn
Khasi Hills District to ensure stlict Comp

12. A1l Block Development Officers. East
Older.

I 3. The Assistant Director of lnforrnation
Meghalal a. Shillong for favour of giving

1,1. The Station Director. All India Radro. S

15. The Press

d\c/

l

Dateri Shillong tn, 5d Srptrmber.2t) l9

ra lol kirrd irtfblrttatrott alrd rtccessan aclrrrri

f-or kind inlornration

st/South West Khasi t{ills. East/West Jaintia
lons for kind rlforrnatron

ent of Meghalal,a. Foresl & Environment

overnrnent of Meghalay a, Mining and Ceology

. Meghalal'a. Shillon-q for kind infonnatron

Pollution Contr.ol Board. Shillonu tbr kind

alaya. Shrllong lbr urlormation and necessarr,

iHills District. Shillong fbr intbrmation and
the Older stricth,

ls (T) Division. Shillong fbl infblmatron and
e C)rder stlictlv

sla Cir"il Sub-Drvision. SoluaiPynursla. East
iance to the Order above

asi Hills to ensure strict Comphance to the

-"/
d Public Relations, East Khasi Hills District.
ide publicrtv thlouslr the Press

llong fbr announcernent in the news bulletin

Drs agr stlate.
F-ast Khasi Hills District.

Sh illon u

I

I

I
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GOVERN}IT]NT O MfG[IALAYA
TE: EAS'I'I(HASI I{II,LS DISTRICT
NG::

OI.'FICE OF 'I'HE DISTRIC'I MAGIS
::StlIL

o Ett N D I.-It :I'ION I4,1 CR.P.C.

(No EKJ.20/22120 I l/82, Dated illong, the lI& Novernber, 2020.)

Whereas. it has been broLrglrt to the not ce ol the Lrndersigned thal rampant and numeroLrs

illegal quarrying of stone and sand activities is king place along NI-l-44 (E) Shillong-Nongstoin

Road berrveen 7'r' & 9'r' Knl

Whereas. ordcr reccived fl'orn thc Nati nal Creen Tribunal, I)rincipal Bench, New Delhi

restrains any perso|r, company or authority to c out alry minir'rg and qualrying activity anyw'here

in the countr-,- $'ithoLrt obtair.riug valid Quary P nit and other Clearance Certificates plescribed by

EIA Notification 2006 ol MoEF & CC. Go rnment of lndia and as per rules prescribed by

Government of Meghalaya

And rvhereas, such activities rlay pos

boulders thereby' causiug the debris and nrud to

IAS, District Magistrate, East Khasi I-lills District,

me undel Section I44 Cr.P.C, do hereby prohibit

illegal quarrying within the Right of Way (RO ) of NH- 44 (E) ShillongNongstoin Road benveen

7'r' & 9'r' Km within East Khasi Hills District w

Certificates fr onl the Competent Authority/(s).

Anyone found in violation of this order i

hout obtaining Quar'ry Permit and other Clearance

Iiable lor prosecution U/S 188 CrPC

ln vierv of thc urgency of tlre rnatter. th

a great danger to the [oad structures and road

commuters as the side drains are blocked bv

overflow or'l the pavement.

Now, therefore, I Miss. lsawanda Laloo,

Shillong in exercise of the power conferred upo

irrto forcc with irnrnediate ef'fect and remain in lo
(liven Lrndel nrv hand and seal this dav.

order lras been passed ex-parte and it shall come

e until further orders.

ll1 5er"rl5"r, 292g

M iss Isawanda. l-al
D istl grstrate.

East Khasi llills District.
S h illong.

Datec" Sh illong, the_Noymber. 2020

e

Merno.No. l.KJ.20/22 120 I 3 I 82 - A
Copy to:-

j

4

5

6

1

I . 'l he P.S to the Chief Secretary, Government Meghalala. Shillong fbr kind inlornration ofthc
Ch ief Secretarv

2. ')'he Plincipal Secrclary to the Government o Mcghalaya, Political t)epartment, Shillong lor
lhvoul of informat ion
l'he Comnrissioner of Division. East/West/So th West Khasi I'lills/East/West lainria Ilills and
Ili-Bhoi District. Meghalaya. Shillong for fav.l hc Secretary. PWI) (Roads & BLrildings). M ghalaya. Shillong for favour of infbrmation and
necessztrv actron
-l'hc Project Director, NllA[.PIU, Shillong fo in fbrmation and necessarl,- action
'l'hc Superintendent of Police. East Khasi I'lill District. Shillong lor irrfbrrnation and necessar_l
act lo n
l'hc Director of lntblnration and Public Relat ns. Meghalaya. Shillong lor favour olgiving wide
pLrblicity thloLrgh tlre Press.

8. 'l'hc lllock Development Officer, Sohiong C I{D Block for infornration and necessary action
and also to serve the Order to the lleadrnan o the villages located the National I'lighwa1,

9. I'hc Station Director. All lndia Radio. Shillo for allnouncement in the news bulletin
10. 'l he Rangbah Shnong, Kreit, Marbi Pdeng Sh ong Traw, East Khasi I-lills District, lor

inforrration. lle is requested to bring to tl.re n ice ofthe authorities lor anv violation ofthis

ur of infornratiol

(Miss.l
Dis

.lAS)SA a

\
agrstrate,

East Khas i Hills District.
S h illong.

ordcr

I

\-,-t-
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\

{

Yr
covRnNtrur!

OFFICI'I OF THh l)ISTRICI MAGIf
:::sHI

No.EKJ.20/22l20 13 lY ol-11/37 9

quarrying and mining on hill slopes and r

Nerl,Delhi restraining any person, colrpan
activity or removal of sand frorn river be,t'
Mining Lic;ruaeQuarry Permit and o

Notillcation 2006 o1-MoEF&CC. (iovernrr.r

slopes which ultirnately lead to destructio

sources and destroys aquatie life. Many ri
mining ar.rd as such. the water is no longer p

district to prevent danger to human lif'e, hea

, Nnw, therefore, I Smti. Isaw

Ilills District, Shillong in exercise of the po

and in order to safeguard the environment.

in the hill slopes and (ii) removal of s

authority without obtaining Mining Licenc

liorn the Cornpetent Authority/(s).

In view of the urgency o1' the

shall cor.ne into lbrcc with in rnecliatc e1'fec

until lirrther orders

0[ ]lr,(iltAL-\\'A
ll,\'l lr :: IIAST l(l{Asl 11ll.I-S DIS'l'ltl(11'
LON(J:::

Whereas. it is necessary to e

4
Dated Shillong the L May.2022

ble and is unfit fbr drinking purposes, etc and:

e compliance ol the aforesaid order rvithin the

and sal'ety and to protect the environlnent:

Laloo, IAS, District Magistratc. East Khasi

r conl'erred upon lne under Section 144 Cr.P.C.

herebl, restrain (i) illegal mining and quarrying

fiorl river-bcds by trny perc.rn, company or

uarrv Perrit and other C learance Certificates

tter. this order has been passed ex-parte and it

roughout the entire llast Khasi Hills District.

qu4

ORDER UNDE ECTION 144 Cr.I'}.C.

Whereas. it has been brou to the notice of the undersigned that illegal

val ol'sand ltom river-beds are taking place in

Whereas. order is received m National Green 'l-ribunal. Principal Bench

uthority to carry out any mining and qr-rarrying

nywhere in the country without obtaining valid

Clearance Certitlcates prescribed by EIA
of lndia.

uarrying and rnining activities has led to the

inerals into the rivers and down fiour the hill
f vegetation on the slopes. damages the r.vater

e have become polluted due to slone and sand

o

Given under r-n1, hand and seal, t e 6'l'Ma_v-, 2022

p. 1

Snrti. Isa a La oo. IA-S
Disrrict Magistratc.

L:.ast i(hasi Hills District
Shillong.

Contd

I

various parts ol East I(hasi I-lills l)isrricr. arjdf

Wherers, such indiscrirn inatd
I

conslant out-liow ot'stone. sancl and otherl

I

I
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.--, t

6. The Member Secretary, Meghalaya
inlbrrnrtion and necessarv action.

o No.EKJ.20/22 t2O t3 tt/ ot-lrt 3'7 s o/l q kem

.1. 'fhc Comu'rissioner ol Division. IiastlW
Ilills & Ri Bhoi Districts. Meghalaya. Shi

'fhe Princinal Ch,F rgf Conservator of Forestf ,

Copy tbr inlormation and necessarv action to:

L I'he Chief Secretary, Meghalaya, Shillong

2. lhc Principirl Sccretarl ro rhe Covernrt
Departrrent. Shillong for kind informationj

3. 'lhe Principal Secretary to the Gove
Departrnent tor kind in lorrnation.

I
l'

s

State
I

7. The Director. I)irectorate of Mineral rtso
necessarv action.

ur

lls

LIT

I -['he Superintendent ol Police, East Kh{si
llecessary action with a request to enforce] th

9. 'fhe Divisional Forest Officer. Khasi
necessary action.

10.'l-he Sub Divisional Officers. SohralPy
Khasi IIills District to ensure Complianc

I 1. All Illock Development Olficers. lrast

12.'I'he Assistant Director of information
Meghalaya, Shillong tbr favour ol givin

I 3. -f he Station Director. AII India Radio. S iII

14. 'l'he Press.

:

tor

/\

ind intblmation

en of Meghalaya, Irorest ancl Environrnent

llt t of Meghalaya, Mining and Geology

st/ outh West Khasi IIills- Irlast/West .Taintia
for kind ir-rlbrmationO

eghalaya, Shillong for kind information

ollution Control Board, Shillong lor kind

s. Meghala;-a. Shillong lor information and

ills District, Shiltong lor information and
order strictly.

(T) Division. Shillong for information and

la Civil Sub-Division. Sohra/Pvnursla. Easl
to order above

Hills to ensure Compliance to Order above

Public Rclations. East Khasi FIills District.
e publicitl through thi.' r ress.

ng for announcement in the news bulletin.

Distri trate,
East Khasi Hills District,

Shillong.

Dated Shillong the C _ Ma,r.2022

l
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ANNEXURE R/13
(COLLY)
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Avijit Mani Tripathi <avijitmani@gmail.com>

OA No.64/2024(EZ) In the matter of News Item titled “Order restraining illegal
mining, quarrying” appearing in the Shillong Times dated 6.01.2024 Versus
Meghalaya State Pollution Control Board & Ors

Avijit Mani Tripathi <avijitmani@gmail.com> 26 July 2024 at 13:06
To: enatoli sema <enatoli@gmail.com>

Ma'am,

PFA the reply affidavit being filed on behalf of State of Meghalaya in the subject matter before Hon'ble NGT EZ
Bench.

Regards,
Avijit Mani Tripathi
Advocate on Record
Supreme Court of India
B 17, Fourth Floor, Jangpura Extension
New Delhi-110014
Ph.011-43582788, 9958537705
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